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The Health Depariment of the Municipal
Corporation has also taken measures Io control
gastro-enteritis and cholera. These include
surveillance through 22 index haospitals,
distribution of oral rehydralian solutions (ORS)
and chlorine lablets, drive against sale of
exposed foods and cutfruits and sugar cane

juice, disinfection of wells and health
education.
Strength of employees in D.D.A.
*177. SHRI ANAND PRAKASH

GAUTAM : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

() what is the tolal number of engineers in
different cadres in D.D A vis-a-vis their respec-
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live strength of Scheduled Casies
Scheduled Tribes;

(b) the number of eligible candidales in
different engineering cadres belonging to SC/
STshaving minimum service condition for pro-
motion to the next post; and

(c) the number of Executive Engineer.
Superintendent Engineer, Chief Engineer
(Civil) in D.D.A on depulation from other
departinents ?

THE MINISTER OF URBAN DEVELOP-
MENT (SMT. SHEILA KAUL): (2) Tolal
number of Engineers in different cadres of
DDA vis-a-vis lhe rtespective strenpth of
Scheduled Castes and Scheduled Trbes is as
loliows : : :

and

S. No. Name of Post Men in position  SC/ST including
Depulationists
1. Engineer Member 1 Nil
2. Chiel Engineer (Civil) 4 Nil
3. Chief Engineer (Electrical) 1 Nil
4. Superintending Engineer (Civil) 32 SC: 1
5. Superintending Enginzer (Electrical) 3 Nil
6. Executive Engineer (Civil) 126 SC: 6
ST: 1
7. Esxecutive Engineer (Electrical) 17 SC: 2
5. Asstt. Engineer (Civil) 508 SC: 73
ST: 2
9 Asstt. Engineer (Electrical) 70 SC: 9
10, Junior Engineer (Civil) 1514 SC:121
11. Junior Engineer (Electrical/Mechanical) 192 SC: 20

(®) () 77 Junior Engineers (Civil) and 18
Junior  Engineers  (Electrical/Mechanical)
belonging ta SC category are eligible for promo-
lion 1o the past of Assit. Engineer (Civil) and
Asstt. Engineer (Electrical/Mechanical) respec-
tively.

(i) 21 Asstt. Engineers (Civil) belonging to
SC category are eligible for promotion to the
post of Executive Engineer (Civil).

(i) No Executive Fngineer (Civil) and
Executive Engineer (Electrical/Mechanical)
and Superintending Engineer (Civil) and
Superintending Engineer (Electrical/Mechani-
cal) belonging o SC/ST category is eligible for
promotion to the next post.

(c) One Chiel Engineer (Civil), 3 Superin-
tending Engineers (Civil) and 4 Execulive
Engineers (Civil) are presently on deputation

lo DDA

Blue print for limiting access fo higher pro-
fesgional education

*178. SHRI RAMDAS AGARWAL:
SHRI CHATURANAN MISHRA :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(2) whetheritis a fact that University Granls
Commission (UGC) has prepared a blue print
for limiling the access to higher professional
educalion in the Government aided colleges
and universities;
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(b) if so, the details of the blue print;

(c) whether it is a [act thal the Supreme
Court had directed the UGC (o frame regula-
tions for determining fees which can be charged
by an aided affiliated college only; and

(d) ilso, what are the reasons for not prepar-
ing “the blue prnt for non-added colleges
and universities ?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGILY):
(a)to(d) Ttisnotcorrect to state that University
Grants Commission is seeking to limil access 1o
higher education including professional educa-
tion or thal the UGC has prepared any blue
print or guidelines or regulations [or limiling
access to higher education. On the other hand,
more and more instilutions and courses are
being slaned every year in the country Lo funther
widen access lo higher educalion.

In J. P. Unnikrshnan and others Vs. State of
Andhra Pradesh and »thers case, the Supreme
Count had delivered the judgement on 4-2-1993,
in which it prescribed a scheme for reguiating
admissions and [ees which lthe appropriate
Governmenls and recognising and alliliating
authorities shall impose and implement in
addition Lo such other conditions as they may
think appropriale concemning condilions [or
granl of permission, recognition, etc. In this
ndgement, the Supreme Court also direcled
that UGC should [rame regulalions under the
UGC Act for regulating the (ees which the
affiliated colleges operaling on no grant-in-aid
basis are entitled to charge. It may be noled that
the regulations for the technical institutions
and courses have to be issued by the AICTE
and for the medical instilutions and courses by
the Indian Medical Council. Therelore, only the
residuary area is to be covered by the UGC. In
compliance of the Supreme Court direclive, the
UGC developed a draft of regulations under the
UGC Act and this was discussed along with
AICTE guidelines with the Ministers of Siate
Governments on 17-6-1993. The UGC has
appointed an Expert Committee to finalise the
drafl regulations and thereafler it would [inalise
and formally issue these regulations.

Free movement of Agricultural Commodities

*179. MISS SAROJ KHAPARDE :
SHRI SHIV PRATAP MISHRA :
Will the Minister of FOOD be pleased 10
stale :

(a) whetheritis a fact that the restrictions nn
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the [ree movement of agricultural commodities
particularly foodgrains are proposed 1o be
removed:

{b) whether Governmeni have received any
representation requesting removal ol restric-
tion on wheat and for withdrawing wheat
licensing; and

(c) if so, what is Governmenl’s reaction
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAI): (a) On 26-3-93, Gowvi. of India had
advised all Stales/UTs that the national policy
was 10 treal the entire country as a single food
zone. They were requesied Lo remove statutory
resirictive provisions, if any.

(b) Yes, Sir. Some represenlations for
removal of restrictions on inler-Stale movement
of [oodgrains in general and one representation
[or removal of stock limits on wheal has
been received.

(c) Government of India’s policy is Lo
remove all inter Siate and intra State restric-
lions on movement of foodgrains and are pur-
suing the matter with Siale Governments/
UTs-A.P. Haryana, Kamataka, Orissa. Pon-
dicherry. Rajasthan and West Bengal who have

some [ormm of movement restriclions on

foodgrains. There are no movement resiriclions
in other States/UTs, while no response has been
received from J&K, Tamilnadu, Nagaland.
A&N Islands, DNH, Chandigarh and Laksh-
dweep (who have been reminded).
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